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GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.11/2074/DC/PC/VS/2023 [ 2. 9 4 2. Dated: [([12] 2023

To

The Dy. Secretary (Question Cell)
Delhi Legislative Secretariat,
Old Secretariat Delhi-110054

No. 186 fixed for 18.12.2023 raised by

Sub: Reply to Vidhan Sabha Unstarred Question
Hon’ble MLA Sh. Praveen Kumar Ji.

Sir,
Please find enclosed herewith fhe 100 copies of the reply in respect of above said

question for further necessary action at you end.

This issues with the prior approval of Competent Authority.
Yours faithfully

\%\W" 2

Encl.: As above.
(MANVINDER SINGH)
SUB DIVISIONAL MAGISTRATE-IV (HQ)

' MANVINDER SINGH i
! Sub Divisional Magistrate (HQ) |
l Govt. of NCT of Delhi |

5, Sham Nath Marg, Délhi-54 |
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MANVINDER SINGH '
Sub Divisional Magistrate (HQ)
Govt. of NCT of Delhi

5, Sham Nath Marg Déhi-54 4
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GOVERNMENT OF NATIONAL CAPITAL TE
RRI
OFFICE OF THE DIVISIONAL commssm;gg\-{ SELDELHI
5 SHAM NATH MARG : DELHI-5q 1%

No. F.36(07)/Cordn./Div.Com./06 [ f1— 9o Dated : 7'May, 2006

ORDER

The Municipal Corporation of Delhi (MCD) has b-een direct i
High Court to place all the properties, o ol el

: which are unauthorized on <ite wi
specific details as to whether the buildin the website with

: g is unauthorized on account of extra coverage
or on account of extra floor or on acco -

: ‘ unt of construction on government land or on
account of no sanction plan with details of building whether it is first floor, second

floor, or third floor or whatever floors are authorized and what are not authorized so as
to remove the ambiguity. All such specifically unauthorized properties or part thereof,
appearing in the said list of MCD, will be registered after the full stamp duty
chargeable under article 23 of schedule 1-A of Indian Stamp Act 1899 is paid.
However, while registering a document in respect of a property enlisted unauthorized
by MCD Sub Registrars (SRs) will ensure that a rubber stamp Is impressed upon the
first and last page of the document revealing that the property is unauthorized as per
the list displayed by MCD. Such rubber stamp is being made available to all the SRs,
separately. It is to be ensured by all the SR(s)/Registrars that before registering a
document, the property mentioned therein is exhaustively checked in the website of
MCD and no such property which appears in the list is registered without impressing
the said stamp, under the signature of the concerned SR. In case access to the website
is not available to a SR, an updated hard copy of the said list may be obtained and
referred for this piirpose by the concerned SR.

This order is issued subsequent to the order passed by Delhi High Court on
23.03.2006 in the CWC No. 4582/03 in case of Kalyan Sanstha Social Welfare
Organization & others Vs, Union of India and others.

| CCRA/DIVISIONAL COMMISSIONER : DELHI

No. F.36(07)/Cordn./Div.Com./06 /w by —10 Dated 4™ May, 2006
Copy to :-

All the Dy. Commissioners (Revenue) of 9 districts.
All the Sub Registrars.

ADM I-1I (HQ.) .

SDM I-1I-11I (HQ.)

PA to the Divisional Commissioner.

(AW N

Moe

(AK KAUSHAL)
ADM-II (HQ.)
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. OFFICE OF THE SECRETARY (REV.) -

CUM - DIVISONAL COMMISSIONER
DEPARTMENT OF REVENUE: GOVT. OF NCT OF DELHI
S, SHAM NATH MARG, DELHJ - 110054.

No:F.36/(O7)/Coordn/Div.Com/O?/ L% fEp3¢0

Dated: /3 / V/gra a
ORDER

The Lieutenant Governor of NCT of Delhi is pleased to:

1. Withdraw this office Order No. F-

and the Order No. F.27/SDM/KJ/2010/

27/SDM/KJ/2010/131 dated 26.04.2011
(copies enclosed).

97 dated 30.03.201 1 with immediate effect

2. Order that this Office Order No. F. 36 (07)/Cordn./Div.Com/06/464-90 dated
9th May 2006 (copy enclosed) issued in wake of directions of Honble High Court of
Delhi In the Writ Petition (CWC No. 4582/2003) titled Kalyan Sanstha Social Welfare
Organization & Ors. Vs UOI g Ors, ‘shall continue to operate. The Municipal
Corporations will continue to take necessary action under the building bylaws and
Structural safety norms against unauthorized construction and unsafe buildings. The
Sub-Registrars, Revenue Department will use the details of all booked properties
provided by the Municipal Corporations of Delhi and it shall be the duty of the Sub-
Registrar to mention the details of the fact that the ‘building is unsafe or has

unauthorized construction at the time of ‘registration of transactions relating to
immovable property.

3. Order that the registration of transactions:relating to immovable property per-
Se shall not debar any action to enforce provisions of any law, including prevailing
building byelaws / structural safety norms, and that timely action against
unauthorized construction/ unsafe buildings shall be taken by the law enforcement
‘agencies/ authorities concerned as per law.

fo order and in the name of
The Lieutenant Governeor of Delhi

13 Iq 13~
(ASHWANI KU )
; Secretary (Revenue)-cum-
Inspector General of Registration
To,

Commissioner MCD (North)/MCD (South)/MCD (East)

All Deputy Commissioners (Revenue), GNCTD ‘ -
Spl. Inspector General of Registration, Revenue Department, GNCTD
Addl. Secretary (Revenue), GNCTD

All Sub-Divisional Magistrates

All Sub-Divisional Magistrates (HQ)

All Sub Registrars.

. Guard File.

NV D LN~



Government uf NCT of Dellii

v,
{Revenne Depurtment) s
1 1

i S, Sham Nath Marp & .
. 38 Delhi agfht "
VN FZISDMIZR0N; 7} Dyl heaCApd, 201
S Order -

The Lieutenant Gmcrnor of NCT of Dclhs is plased m order thar the urdu
No¥ 27/8DMIKIR0| 047 daled 30.03.201 ) banning the rq,mrunon of transucuons in
respect ol all siructwrds that are unsupporied with sasctinned building. pluns vis-a-vis the
r=quirement: of lumlshlrg ‘ol"s centficate of :m."'l.ural safety. u;.<ucd hy the cumpcl.m
uuthomy., - bekepiin Echnnu till further orders. 3, 43
i 2 T vacmnm{ of NCT of Delhi has. further, decided 'zhzu the” iensacons an
: rcs;rct oflp fctues declund und booked us “unaithurized canxzrucuun with effect
fromy April 26™ . 2014 shall not be regisiered till the building is ré(.u!«.mzcd Ia order v
enswre and implemént this. witn effe from April’26. 201 [ ht;lldmgs declartd Md/ﬂ'

booked as “unauthom;d nonsmx'cuon“ by MCD. shall bz put on {hz website of MCD
DDA. RDMC ‘and Dethi Canwonment Bozrd on dzily basis with fonlpmaf orangemenls
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g\
overnment of of Delhl |
. {Revenue Departnyen
S, Sham Nath Marp |
Delh|
No. F-27/SDM/KJ12010 /47 Dated the 30* March, 201 |
. re ’ '
Order
The Government of the National Capi i
. G _ pital Temitory of Delhi havi i
siluation ansing from unchecked growth of unsafe mdl}tlxmuthoﬁzuiag:s;mgx%:: | '

i':‘:’;lcd . dbaf‘ the yegistration of Lransactions in respect of all structures that are
san{;ggg‘:‘; bw:l&;anchnucd bullding Pl_ansor, where such plans are shown 10 hade been
D b,Y ¢ competent autbont.y, revenl major structural deviations (i<, non
% poundable offences) from the sanctioned plans. The veador and the veades shall also
be required to fumish a certificate of structural safety issoed by the competent authority,.

2. This order shall come into effect from the date of issue.

‘By order tnd in the name of
the Lieuténant Governor
Cltmag,
: (D.M. SPOLIA) g
Principal Sccfc:ax-y-éumélnsp%:cmrGexicralbf»kcgistf'aﬁon ’ H
S ' Revenue Department , {
Gavernment-of NCT of Delbi |
i
To _'
1, All Deput Corumissioners (Reveme), GNCID. _
. i .Spc:'j:fhgp,ccton»ﬁmml;of;legisi;aﬁqn;,!{c\ccnup,l)ﬁt_:pamncm.;GNGIQ...., - hEg cal®F 8
3, Qddmonal Secretary (Revenue), GNCTD. e = _ i
4. ‘All Sub-Divisional Magistrates, = - ke : ]
'S, ,f&!fgqb}géyiﬁiddﬁ'Méﬁg&ates,(ﬁ'@x_iqumm). o ]

, fmfoﬁﬂ ormation’
overnior.for infor

for.




3.

4,
5.
6.

7.

8.

Lo\

Secretary 10 Hon' Minister - '
Midiote. (Revenue & Health) for information of Hop'
Secretary to Hon' Minist ‘
Hogs Mgisies er (Urban Devtlopment & PWD) for information of
Secretary to Hon’ Mini ) '

> Hot:{yMj:ﬁstcr; | Minister (Development & Food & Supplies) for information
Secretary to Hon' Minister ducation & ion) for informati
i bl (E on & Gurudwara Election) for inforrnation
ScFrFtary 1o Hon' Minister {Labour & Industries) for information of Hon'
Minister, : e '

Secretary to Hon' Minister (Social Welfare & Women & Child Development)
~ for iriformation of Hon' Minister.. ' '

0SD to Chief Secretary, GNCID.

Lf“‘.‘ 3.

?;i"

- (DO.M. S{’OL .A)
y Principal Secretary-cur-Inspector General of Registration . |
4 W e oo .. =+t ‘RevenueDepartment .
Govemnment of NCT of Delhi ST X :
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No. F.36{07)/Cordi./Div.Com /96
. (]

fry =) .
' Duted ; (’,MHYI 2006

ORDER

,fgrgll::ge :’J;S)e'h‘l (MCD) has been dlirected by Hon'ble Delhi
et bulld'l \_f*{«nd\'are L{nﬁul‘hOrIZGd on the website with
or on account of extra floor or ing is Unaiuthorized on account of extra coverage
account of no sanctio t|) r or on account of construction on - government land or on
b0k ot floar nhD an with detalls of bullding whether It is first floor, second
o re’move e b(‘)r whatever floors are authorized and what are not authorized so as
- . 1biguity. All such spedifically unauthorized properties or part thereof,
appeanng in the said fist of MCD, will be registered ~after the full stainp duty
Chargeable under article 23 of schedule 1-A .of Indian Stamp Act 1899 is pald.
‘HOWBVE-’, while registering a documernit in respect’ of a property enlisted unauthorized
by MCO Sub Registrars (SRs) will ensure that a rubber stamp Is impressed upon the
first and last page of the ttrumegt revealing that the property s unauthorized as per
the list displayed by MCD, Sud%er stamp s being made available to all the SRs,
separately. It is to be ensured by all the SR(s)/Reglstrars that before registesing a
documenl, the property mentioned thereln is exhaustively checked In the webslte ¢f
MCD and no such property which appears in tie Nist ls registered without impressing
the said stamp, under the signature of the concerned SR. In case access to the'website -
is not avaliable to a SR, an updated hard copy of the said list may be obtained and
referréd for this purpose by the concerned SR

. The Municipal Cor
ngh‘ Court to place 2l t
specific details as to whet

This order ls issued subsequent (o the’iorder passed by Delhi High Court on
23.03.2006 in the CWC No. 4582/03 ‘in case of Kalyan Sanstha Social Welfare
Organization & others Vs. Union of India and others. .

M6
. - [NARENDRA KUMAR]
CCRA/DIVISIONAL COM MISSIONER : DELHI

No. F.36(07)/Cordn./Div.Com.f06 ¢ (2 —pc Datec! % May, 2006

Copy lo:-

All the Dy. Cominissioners (kevenue) of 9 districls.
All the Sub Reglstrars.
ADM I-)] (HQ.)

=4 SONAZI-T (HQ.)
- X P4 to the Divisional Commissiongr. ’
~ ~ - ) ’
' R\ \oe
(AK KAUSHAL)
ADM-II (HQ.)
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